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RE. MOTION FOR ADJOURNMENT

MR. DEPUTY-SPEAKER: Papers
to be laid.

Shr: Sikandar Bakht

SHRI SAUGATA ROY (Barrack-
pore): I have given notice of an ad-
journment motion on the brick-bat-
ting at JP's meeting and un attack on
the Unjon Defence Minister, Shri
Jagjivan Ram at Patna. The gpectre
of casteism 1s raising its ugly head
under the Janata rule in Bilhar....

MR. DEPUTY-SPEAKER: Mr.
Saugata Roy, please take your seat.
It you go on like this, it will go off
the record

SHRI SAUGATA ROY: You give
your ruling on my adjournment
motion ...

MR. DEPUTY-SPEAKER: Your
have already been informed about
the adjournment motion. Please take
your geat

SHRI SAUGATA ROY: If the
Union Defence Minister iz not safe,
how can ordinary Harijens be safe
under the Janata rule?....

MR. DEPUTY-SPEAKER: No,
please. You cannot go on like this,
Now it will go off the record.

SHRI SAUGATA ROY:*

MR DEPUTY-SPEAKER: There
is no point in raiging it like this,

Shri Sikandar Bakht.
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THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): I beg to lay on the Table
a copy of the Final Report 1976
(Hindit version) of Wakf Inquiry
Committee—Parts 1 & II. [Placed in
Library. See No. LT-1749/78].

SHRI VAYALAR RAVI (Chiry-
nkil): I rise on a point of order

MR. DEPUTY-SPEAKER: Is it on
a point of order on this paper?

SHRI VAYALAR RAVI: I raise a
point of order in between.

MR DEPUTY-SPEAKER: There
cannot be a point of order in a
vacuum

SHRI VAYALAR RAVI* There can
be a point of order between two
subjects There is a rule.

MR DEPUTY-SPEAKER: What is
your point of order?

SHRI VAYALAR RAVI: I am not
speaking on the merits of the adjourn-
ment motion My point of order is
that as soon ms the question-hour is
over

SHRI JYOTIRMOY BOSU (Dia-{
mond Harbour): On what is his
point of order” That is all I want to
know

MR DEPUTY-SPEAKER: That is
why I said thaf he cannot raise a
point of order tn a vacuum,

SHRI S R DAMANI (Sholapur):
You are raising points of order every-
day and we ure not interrupting you.
‘Why should you interrupt him?

MR DEPUTY-.SPEAKER: If you
are trying to have information about
the adjournment motion....

*Not rec;:rdad.

- [

a~

+English version of the Report was laig on the Table on the 16th August,

1976.



